
REGISTERED 

CENTRAL AD1INISTRATIVE TRIBWAL 
BANGALORE BENCH 	 - 

Commercial Complex(BDA) 
Indiranagar 

Bangalore - 560 038 

Dated 

IA I IN 	APPLICATION NIJS. 470 to 472, 512, 535, 5404 _Si 87(F) 
bJ.P.N0. 	

- 

pplicant 	 Res______  

Shri Ra.a & 6 Ore 	V/a 	The Senior &,I, Bangalore 

Shri Ramu 	 7. Shri Chandre Reddy 
Electticiafl 

Shri Made 	
Airborne Mineral Survey & Exploration (AMSE) 

Wing 

Shri H. Rajanna 	
Geological Survey of India 
No. 2 9  Church Street 

Shri A.P.N. Raju 	Bangalore - 560 001 

(Si Noe. I to 4 - 	 8. Dr M.S. Nagaraja 
Advoc8t 

Meaaengera 	
No. 35 (Above Hotel Swagath) 

Airborne Mineral Survey & 	let Main, Gandhinagar 

Exploration (AMSE) Wing 	Bangalore - 560 009 

Geological Survey of India 
9. The Senior Director General No. 2, Church Street  

Geological Survey of India 
Bangalore - 560 001)  Airborne Mineral Survey & Exploration 

5- Shri P1.5. Chandraaekhar 	
(&'nsE) Wing 

General Secretary 
	

No. 2, Church Street 

Geological Survey of India 	Bangalore - 560 001 

Staff Lfr%ion 
Bangalore 	 10. Shri P1. Uasudeva Rae 

Central Govt. Stng Counsel 
High Court Building 

6. Shri M. Nanjappa Bangalore - 560 001 
Sweeper 
Airborne Mineral Survey 4 
Exploration (AMSE) Wing 
Geological Survey of India 
No. 2, Church Street 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE B[NCH - 

Please find enclosed herewith the copy of ORDER/SR Y/INT-ER-IPI----OR-DER 

passed by this Tribunal in the above said application on -_ 

' )IN DEP Y REGISRAR 

Encl : As above 	
(JUDICIAL 

( 



w 	 - 

In the Central Admiiiitrative 
Tribunal Bangalore Bench, 

B an galore 

ORDER SHEET 
. 470 to 472 Application No.........................of 1987(F) 

Applicant 	 512, 535, 540 & 541 	 Respondent 

Ramu & 6 Ore 	V/s 	The Senior 06, 651, Bangalor. 

Advocate for Applicant 	 Advocate for Respondent 

Dr M.S. Nageraja 	 M. Vasudeva Rac 

Date 	 Office Notes 	 Orders of Tribunal 

PV/PSM 
22.4.88 

Orders on 	ILA. No.1, 	Application 

\ for extension of time and for 

- modification of the orders. 

, 	 ) 	- On a request made by Shri ) 
M. Vasudeva Rao, learned Standing 

Counsel 	for the Central government, 

We have taken up this case today. 

2 0 	Dr. 	M.S. Nagaraja, 	learned 

Advocate, who had appeared for the 

applicants, has taken notice of this 

aplication. 	We have heard learned 

counsel 	for both sides. 

3. 	In 	our order made 	on 16.9.1987, 

we have directed the respondents to 

complete the reularisation of the 

applicants except the applicant in 

application No.535/87, on or before 

30.4.1983. 	In 	I.A.1, 	the 	respon- 

dents have set out the various cir- 

cumstances as justifying the exten- 

sion of time by another 	four months. 



In the Central Administrative 
Tribunal Ban gal ore Be nob 

- Bangalore 

L 

Order Sheet (conid) 

47 
	472 of 1987 

Date 
	 Office Notes 

	 Orders of Tribunal 

4. 	We are satisfied that the 

facts and circumstances set out by 

the respondents justify the exten-

sion of time souht by them. We 

therefore consider it proper to 

yrant the same. - 

S. 	In I.A.l, the respondents 

nave also souht for modification 

of our orders. An order made on 

merits, that too after hearing both 

sides, cannot be modified on an 

interlocutory aplication. On this 

,

short ground, this prayer of the 

resondents is liable to be rejected 

In the liyht of our 'above 

discussion, we make the following 

orders and directions. 

TRUE COPY 
(1) We allow I.A.No.1 in part' 

and extend the time for 
complyiny with our direct-
ion till 30.7.1988. 

(2) We reject I.A. No.1 for 
modification of our 
earlier order. 

Application is disposed of 

in the above terms. But in the 

circumstances of the case, we 

direct the parties to bear their 

own costs. 
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